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IN THE CENTRAL ADMINISTRAT IVE mmm

PRINCIPAL BENCH‘ NEW CELHI

RA 14/93 in OA 489/92 DATE GF DECISION 3 2914
Shri V.K. Vehra Vs. Unien Public Service Cemmissien

QRDER.

The applicant in OA 489/92 has filed the Review

g

Applicatien against the judgmert dt.11.12.1992. The ’
aferesaid OA was dispesed of at the azdmissien stage itself
helding that the relief claimed by the applicant is barred
by limitatien and alse met maintainable because ef nen jeinder |

ef necessary parties.

2. As provided by Sectien 22(3)(f) of the Act, the Tribunal -
‘.ﬂ'
pessesses the same pewers eof review ss are vested in a Civil :ﬁ

Court while trying a civil suit. As per the previsiens ef %
“
Order XLVII, Rule 1l of the Code of Civil Procedure, a

decisien/judgment/erder can be reviewed : :

(1) if it suffers frem an errer apparent en the face .f
the recerd; eor

#lnﬂ'ln- .

(ii) is liable to be reviewed on account of discevery of’@
any néw material er evidence which was net within - ¢

the knewledge of the party er could net be preduced .1%
due diligence; er

(iii) fer any ether sufficient reason construed to mean
"anslegeus reasen'.,

3. The petitioner has again raised new arguments and

alse referred te certain precedents mentiening them as greunds
for review of the judgment aferesaid. The findings in

the judgment that thepel ief claimd by the petitioner is barred

by Sectien 21(3) are based en Preper gopreciatien of the facts

and circumstances of the Case and the case cannet be

reepened enly because the petitioner has referred to certain

precedents. W can, hewever, refer to the recent decician a¢
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Bheop Singh Vs. Unien ef India, Judgeme nt Teday 1992 (3) SC
p-322 that the judgment and erders ef the Ceurt de net give
a cause of actien. The cause of actien has te be reckered

from the sctualdate. W 3lse refer tog the case of S.5.Rathere

vs. State ef M.P., reperted in AIR 1990 SC 20. The above
autherity ef the Hen'ble Supreme Court in unambigueus terms
lays dewn that cause of actien shall be taken te arise en

the date ef the erder of the higher autherity ispesing ef the

dgppeal or representation.Where ne such order is made within

six menths after making such appeal er representatien, the
of actien would arise frem the date of exoiry ef six menths.
Repe ated wnsuccessful representatiens net previded by 1 aw
de not enlarge the peried eof limitatien.

4. W have gene threugh the averments made in the Review
Application and alse perused the recerd snd we find th at

there is ne

@

frer spparent en the face of the judament.
The present spplicatien was sgparently filed beyend the
1ate of limitatien. The Review Applicatien is, therefere
leveid of merit and is dismissed By Ccirculatien.

d\o’Y\/\/\M Qa

\J.P. SHARMA) 2 %/(- 9




